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(b) the present financial position of
the Society;

(c) whether any new scheme has
been submitted by the Society for
getting additional loan; and

(d) it so, the decision of Govern-
ment regarding such schemes?

The Parliamentary Secretary to the
Minister of Rebabilitation and
Minority Affairs (Shri P. 8 Naskar):
(a).

Rs.

(5) Loan to Co-opera-
tive Society of Rndn-
sagar Displlced Fl!-
hermen . .. 3,000

(@) Loan to Fishermen
families in cash .

(#ii) Loan to fishermen
families on prorata
basis on socount of
land compensation .

(v) Expenditure on
development of the
lake and the fishery
scheme in general

. (v) Establishment and
contingency as grant
incurred through the
Rehabilitation Depart-
ment . P 1,16,103

4,03,170

1,42,354

62,258

(b) The financial position of the Society
is reported to be sound.

(¢) No.
(d) Does not arise.

AILR. Pregramme Journals

1695, Shri Assar: Will the Minister
of Information and Broadoasting be
pleased to state:

(a) whether it is a fact that All
India Radio Programme Journals are

publighed in various Indian languages;

(b) if so, the names of languages;
(¢) whether it is a fact that it is

“:l published in Marathi language;
an

(d) ﬂvlq the reasons therefor?
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The m of Information and
M(Dt Keskar): (a) Yes,

(b) Hindi, Urdu, Bengali, Tamil,
Telugu and Gujerati.

(c) end (d). The publication of
Radio Programme Journals in Marathi
and also other regional languages is
under consideration.

Housing Schemes

1696. Shri Jadhav: Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) the amount of money as loans
and subsidies given to various States
under the various housing schemes
during the last five years, year-wise;
and

(b) the number of houses built
during the above period each year?

The Deputy Minister of Works,
Housing and Supply (Shri Axfl K.
Chanda):. (2) and (b). A statement
giving the required information sepa-
rately in five parts for each Scheme
is placed on the Table of Lok Sabha
{See Appendix VI, annexure No. 11.]

Accommodation for Government
Offices

1697. Shri D. C. Sharma: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it is a fact that a num-
ber of sections of the various Minis-
tries are located in different buildings
in Delhi;

(b) it so, the steps that are being
taken for rational distribution of
office accommodation to ensure oomn-
centration of Sections of a Ministry in
one building rather than in various
buildings; and

(c) whether any steps are Deing
taken in this respect with a view to
avoiding additional expenditure as
well as avoiding inconvenience which
is caused to the staff for the purposes
of co-ordination and consultation?
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ﬂ.“dWﬂhMlﬂ
:;”l! (8hrl K. C. Reddy): (a) Yes,

(b) and (c). With the shortage of
office accommodation in the Capital
standing at a figure of nearly 54 lakhs
8q. ft, it is hardly possible to ensure
concentration of sll the Sections of
each Ministry in one particular build-
ing. This result can only be achieved
when the shortage of accommodation
is overcome. For this purpose, Gov-
ernment have already constructed a
number of new office buildings and
have plans to construct some more.
Consideration is also being given to
the question of moving certain offices
out of the Capital.

Export Duty on Tea

1698, Shri Aniradh Sinha: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
Indian Tea Planters’ Association
Jalpaiguri has suggested that the
Government of India should with-
draw the export duty on tea at least
for a period of 3 months in order to
put the common teas of India in a
competitive position in the World
Market; and

(b) it so, with what result?

The Minister of Commerce and

Induetry and Finance (Shri Morarjl
Demi): (a) Yes, Sir.

(b) The proposal could not be
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Employees’ State Insurance Scheme

1700. Shri 8. M. Banerjee: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether some complaints have
been received from wvarious labour
organisations of Bombay, Calcutta
and Kanpur regarding working of
the Employees’ State Insurance
Scheme; and

(b) if so, the action taken thereon?
The Deputy Minister of Kabour
(Shri Abid Ali): (a) Yes.

(b) Appropriate action is taken in
respect of complaints which are
received from time to time.

Vegetable Oll Mills

1701, Shri Jadhav: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the total number of vegetable
oil mills in India;

(b) how many expellers and baby
expellers are working in them;

(¢) what kind of seeds are crushed
in the mills;

(d) the types of various expellers
used in the mills and their make;

(e) the average production of each
typeo!exp‘llerlnllhmotdtht
hours;

(1) the maximum producﬁonddl- '
in such expellers as per differemt





